CAT/7/12 |

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI (j>

0O.A. No.  520/90
T.A. No. | 159

DATE OF DECISION 15, 2,1991,

Shri R.Muthuraman .
, Petitionex Applicant

Applicant prasent in person. Adwxoovate forxthexPetitionex(s)
Versus '
Chief Secratary, Delhi Admn. Respondents

Mirs.Ashoka Jain Advocate for the Respondent(s)

The Hon’ble Mr.  P.K.KARTHA, VICE CHAIRMAN(J)

'~ The Hon’ble Mr. D.K.CRAKRAVORTY, MEMBER(A)

S

Whether Reporters of local papers may be allowed to see the Judgement ? ;24
To be referred to the Reporter or not ? A2

Whether their Lordships wish to see the fair copy of the Judgementyﬂ/b
Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGEMENT

( JUDGEMENT OF THE BENCH DELIVERED BY HON'BLE

MR+ D.K.CHAKRAVORTY, MENMBER)

The applicant is & Stenographer Grads III werking
in the sffice &f the Presiding Officer, Indﬁétriai Trib;nal
and Labour Courts. He has earlier werked in the effice
of the Lt.Gevernor, Oslhi from 1960 te 1985. In this
applicstien filed under Section 19 ef t he Administrative
Tribunals Act, 1965, hea has praysd that the rsspendents be
directed to expunge the remié'rks in his Annual Cenfidential
Reperts for the ﬁeried 25.7.80 to 31.12.85 written by
Shri Isrsr Ahmed as they were net reviswed and if at all

reviewed, reviewing was dene by outsiders.

2. We have gone through the recerds of the case and

have heard the applicant in pérsen and the learped counsel

§$// ef the resspendents. Ne adverss remarks have bean cemmunicated




\'/

to the.applicant at any p@int.ef time and,therefers,
the questien ef expunging them dmes.not arise. The
applicant stated during the hearing of the case that
he had ceme acress the assesément mads abeut him |
during the years 19680 tes 1965 while typing out some
nctes in some context and t hat he neticed that his
everall asséssmant is QAQeraga" and nat M"Geod! er
"Vefy Geod". In case an efficer is graded as
"hveraga®, it does net mean that it ameunts ie

adverse remarks. There is no merit in the present

‘application and the same is dismissed. Thers will

be ne order as ts cssts.
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